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Honible Mr. S. Gaya 1, A.M. 

Hon,  bke Mr_ riAfiq Udriin, J.M. 

Krishna Nlurari Gupta, 
sio Late shri uhitarmal Gupta, 
R/o 17/133, rila Maithan, 
Agra and retired Postal Assistant, 
Agra Fort, Head Post Uffice. 

(Sr 
 

MK Upadhyaya, Advocate) 

Appi icant 

Versus 

1. 

Post offices, Agra 1;1-vision, 

Shri Bankey Behari Lai, 
Senior Superintendent of 

Agra. 

(Km Sac:lna Srivastava, Advocate) 

	fiesp ndents 

E it LO_r_a_11. 

By Howl:de Mr_ S. Layal, A.M.  

This contempt petition has been fi ed for 

initiating the proceedings for contempt gainst 

the Opp. Parties for deliberate disobedi nce of 

a direction given in the order aated 4-8 1995 in 

UA No.731/1993. 

2. Learned counsel for the counsel ha been 

heard. 

 

3. The direction given in the uAl\40.7 1/1993 

is for disposal  of the disciplinary inqu ry 

within three months and in case the enqu ry was 

not completed within three months,the ap licant 

shall be given all service benefits as n proceeding 
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w4se pending against him. In case the disciplinary, 

},-)roeedin g  is brought to a conclusion, as per the 

direction and the applicant is 

c4rges framed against hi he 

fu.9. pay and allowances f or the 

su*pension minus the subsistence allowance already 

absolved of the 

shall Jge entitled to 

period of his 

paid. The 

acted upon 

recommendation of the 11"C was to be 

and the applicant was to be given all 

benefits frcm the date 56 his juniors were 

promoted by opening sealed cover regaroihg his 

the 

Pr otion. 

4. 	The short counter reply filed by tie 

respondents shows that full pay and allowances 

aft -r deducting  the subsistence allowanc(0 has been 

pai to the applicant. The applicant ha been 

tea promotion under time bound one p 

e w, e. f. 30-11-1993 and unuer 	cheme, 

om  oti, on 

applicant has been 

anceun der the a;ri 

paid arrears of p y and 

Scheme and also for the 

sing of EB and time bound one prcmoti on and 

r terminal benefits are also said to 

m. 
pal d 

gra 

sch 

The 

all 

cro 

oth 

to h• 

5. 	In view the expic,nati on given in th .sca 

we find that no disobedience of orders of this 

Tribunal has been made Out and the case f r 
con empt against the Opp. parties does no survive. 

The otices issued are discharged and the case 

is consigned to record 

Member (J) 	me ber (A) 

  


